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SUPREMECOURTOF I NDI A
RECORD OF PROCEEDI NGS
CRLMP. 14427-14428/2015 in Crimnal Appeal Diary No(s). 25949/ 2015
BHANU PRATAP PANDEY ADVOCATE Appel | ant (s)
VERSUS

REG STRAR GENERAL HI GH COURT OF
JUDI CATURE AT ALLAHABAD & ORS. Respondent ( s)
(For exemption from surrendering and of fice report)

Date : 28/08/2015 These applications were called on for hearing
t oday.

CORAM :
HON BLE MR JUSTI CE JAGDI SH SI NGH KHEHAR
[N CHAMBERS]
For Appellant(s) M Z. Chaudhary, Adv.
Aftab Ali Khan, Adv.
Raj esh Kumar Pandey, Adv.
Mohd. Naved M an, Adv.

sS85

For Respondent (s)

UPON hearing the counsel the Court made the follow ng
ORDER

The sentence limted to the inprisonnment shall remnain
stayed, based on the follow ng undertaki ng nade by the | earned
counsel representing the appellant.

Learned counsel for the appellant undertakes, that the
fine anount shall be deposited by the appellant, during the
course of the day. The appellant shall al so abide by the
direction contained in the inmpugned order, that he will not
enter in the Court prenises, so as to represent any litigant
in any nmatter before the Courts at Gorakhpur, except where he
is required to attend t he court pr oceedi ngs, as
party-in-person.

Signature Not Verified

Digitally signed by
Parveen Kumar Chaw a

The crininal mscellaneous petitions for exenption from
Dat e: 2015.08. 31

surrendering are di sposed of in the aforesaid terns.
17:38:44 1 ST
Reason:

(Renuka Sadana) (Parveen Kr. Chaw a)
Court Master AR- cum PS



